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CENTRAL ADMINISTRATIVE TRIBUNAL : PRINCIPAL BEMCH

oriqinal Application No. 885 of 1999
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ew Delhi, this the $Ta  day of February, 2000

Mulkmeh /0 Shri Ram Charan,

R/0 Lady Harding Staff Quar tars,
ptr, No, 90, Block No. 12,

~APPL TCANT

New Delhi-1

& shri U.Srivastava)

Govi., of N.C.T. Delhi, through

1.The Secrelary,
%, Sham Nath Mar

uZ

3

Naw Delhl >
., The Principal & Medical Superintendent

Lady Harding Medical College,

apd Shrimati Sucheta Kripalani Hospital,

New Delhl -RESPONDENTS
(By Advocalta: Mrs.P,K,Gunta, through proxy coynsel

Shri Harvir Singh)

QRDER

By Hon bhle Mr.Kuldip Singh.Member(Judl)

The apnlicant in this case wWas working as
casual laéour and had heen conferred temporary status,
He states that his services have been terminated without
any notice and he 1is entitled for reinstatement as

2. The respondents have contested the netition
rheir plea is that the applicant’ s work was not found 1o
he satisfactory and, therefore, his services Wars
terminatad, T+ is further stated that the applicant has
shown total lack of devotion to duty as he remained
ahsant during office hours,
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